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The applicant in this case under o
section 19 of the Administrative Tribunals.actenﬁﬁiii3 Q.:3

of 1985 is stated to have wnrkefiighﬁfupaﬁuaiﬂfuFQ;i[H ;¢ f%j

from 31.3.1977 to 28,7.84 and services were terminatﬁdggﬁh;f;;‘

=
R

now claims 2&5 a direction for engaging him again
as Gangman or Waterman and to be given the benefits _ w’

of the letter No.220E/2-VII/EMC/Part-Il dated 20.8,1987. | 3
of, & .M. Nl mﬁﬂEJig_Jh A -

2% We have heard the learned counsel for the e

epplicant.The applicant has not claimed any back wages or

- - A

other advantages except employment on the basis of his

past services. We zre, therefore, of the view that this

pelition can be finally disposed of at this stage. We

accordingly direct the respondents that after examining

the case of the applicant zbout his working of Cssual

Gangman in the past, they should consider him for sexdsa
e Dl o

tﬁé emplaymenth;n the light of the directions issued

by the General Manager, Northern Railway mentioned above

expeditiously., The case is disposed of accordingly.
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